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I, Kamal Das, aged about so 8 .. y Krishna Das, r/o 21 I H / 37 / 5, 
Years, son of IJ8 

Raja Manindra Road Belgach· 700031, hereby solemnly state and 
' la, Kolkat -

affirm as follows: 

1. That I am the President of the Patipukur Fish Market Owners' Welfare 
Association and am conversant with the facts of this case and am 

competent to swear this affidavit before this Hon'ble Tribunal. 

2. That the present application is devoid of merits and has targeted a specific 

community of businessmen and is hence, discriminative and liable to be 

dismissed. 

3. That at the outset all matters of maintaining the fish market is taken care of 
by the "B. K. Paul Bazar Paikary Matsya Byabasayee Samity'', and is the 
subject matter of the instant application is not handled by the respondent 

no. 7. Moreover, in the we5t side of the building of the market, there is 
another samity, named "Patipukur Bazar Khujro Byabshayee Samity" which 

includes about 86 businesse~ which also maintains the premises of the 

k d I k fter the hygiene. The m . f mar et an oo 5 a ain unction of the respondent no. 
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7 is to look atte 
r the 

It is appare t 'Welfa 2 
n that th re Of th . ess owners inside the said market. 

h tt e ap . e busin 
t e ma er and has h Plieq11t . 

9 
conversant well with the facts of 

lJrri not be1n 
or any other reaso ee11y fil . tant applicant out of sheer passion 

. . n be ect the ,ns 
application qua the St kno the applicant. As such, the instant 

resp 'Wn to 
of misjoinder of p . 0nc1er,t . !"able to be dismissed on the ground 

art1es a no. 7 1s 1 
l'lcl l'lon,joinder of necessary party. 

4. That Patipukur Fish 
even before th . Market / 13 K P I Fish Market has been functioning e 1ndep . . au end f t· · · efficiency and ence f I d' and has been unc 1onmg with great caret o n 1a 
fro b t 3A . or the su d. gs. The fish market starts function 

m a ou M 111 the rroun in . . . 
d th ft h morning h trucks arrive m the market premises an e ,s supplies w en 

k b . . are taken b th businessmen and are sold inside the 
mar et u1lding and n Y e . 

ot outside in the public premises. 

5. That the fish waste 
are never du d in the public premises. It is a fact that 

fish as a product · mpe 
is Watery in nat and there will always be water left in 

the surroundings h ure 
. w ere fish is being sold, but that does not mean that the 

businesses are delib . . erately making a place unhygienic. 

6. That it is pertinent to mention here that the Kolkata Municipal Corporation 

had given a specific dumping bin to the respondent no. 7 for dumping of 

organic wastes, but after the initiation of these proceedings, that facility has 

. ·· <-~ ··'. .. :,-been taken away from the respondent no. 7, thus compelling the deponent 

f 8' ~ se of their wastes far away tram the market, which bec9mes difficult 

·/~1 . -~v,~~X businessmen. ,·or .-ra 0),<,.mt ' .r-~ \ ·.. ~Utf\\ :\ • ·· ~- ?l\?2 , : 
·: .. ':.J ~iM~-:~~i ~;~~ at1i h~laverments in para 1 are matters of record. The applicant is not an 
., V i' - "- u-.1f"I 
\ .i,. • ~.5'e'SJ(Et'-L in this subject and has preferred the instant application for publicity. 
' ? ~ - #I' ~ , -~~< ... ! :-:-:: > The answering respondent has also fetched information that the applicant 

mostly functions in New Delhi, as an Advocate, and does not have any 

interest in the so called "cause" of the instant application. On bare perusal 

of the address of the applicant, the applicant does not even stay in the 

vicinity of the fish market, yet he has preferred to file this application before 

this Hon'ble Tribunal. It is submitted that the applicant has no locus standi 
to file the instant applicant and as such, the instant application is liable to be 

dismissed with cost upon the applicant. 

I 
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8 That the staten, . 
. ent 1n Par rd and require no reply. i 

a are tters of reco That in repl t ma . 
9. Y 

O 
Paras 3 t plication, it is submitted that ·, 

this market is one of th o 9 Of the instant ap ·ty of Kolkata and has been 
f . . e Olde ·n the Cl 

func iomng till date 1/i/ st markets I th people living in its ..S .:t.. 
. . . . Ith little ·ection from e l ll,. 

v1c1mty. The busrnes or no obJ m as far as hygiene is <:s .: 
srnen ll'l . . 1ute decoru ~ , 

concerned, hence, Pee aintain abso . fish from this market other <-v~ : 
Pie act fer buying ':::£. 

than any other market s· llally pre . 
11 

reputed to sell fresh and the 
. , ince th· ket is we 

best quality fish in Kolk 18 mar dent no. 7 and its members . . ata. Iii! he respon 
maintain cleanliness a date, t 

5 
me photographs of the efforts 

. s much as possible. o 
of the answering resp . . premises clean are annexed 

. ondent. to keep the herewith and marked as A 

"'111lexure R-1. 

10. That the allegation in Par I te to the answering respondent, 
a 10 does not re a hence, needs no reply. 

11. That the averment in Pa . hi·msical statement made by the ra 11 1s a w 
applicant. It cannot be said that this market is tarnishing the image of this 

city since the market is funct· . . clean conditions and is hygenic. As 1onmg ,n 
such, the instant application is liable to be dismissed as being devoid of 
merits. 

·. ~;sr .->· ·., 
. :} ... it is submitted that the KMC has also kept an open garbage dumping 

;· ,,~~-. ';•near the market area which ought not to be kept for maintain clean air ,~MITRt 3~@.1, . ." r .. 
. , "'a uG5of 20 · urjd the market. Rf.go. \t · • , · • -

r.~o:;\' d~,e / 
I l _ / 'I:">' · 

::\, •. ::,:?i:
7
(;il ~ t the statements in para 12 to 28 are matters of record. All allegations ... ·, .. '~ - .. ..-~- _,. 

· ·· • -against the respondent no. 7 are denied of being devoid of merits and 

proof. It is submitted that there are about 1 lakh people who earn their 

livelihood through this market, not only in Kolkata, but also outside this city, 

who come to the market every single day of their lives. Inside the market, 

which is in the control of the answering respondent, the respondent has 

taken every step to maintain hygiene which makes this market one of the 

most preferred markets for fish in Kolkata. People come to buy fish from 

here from tens of kilometers away. When it comes to maintaining hygiene 

and waste processing and cleanliness in public areas, the answering 

respondent does not make illegal dumping of waste here and there, but 
dumps waste only in the space provided by the State of West Bengal. After 



r 

dumping, how the \/v-::, 4 t under the control of the 
. ~ste . d is no 

answering respondent is Processe . espondent cannot be held 
. . , hen wenn9 r 
liable if such wastes Ce, the ans . the right manner. It is also 

. as n d 1n 
pertinent to mention h 0t Processe f the State of West Bengal to 

. ere th . duty o 
provide adequate infr at it is the rke the respondent no. 7 to 

astruct rkets I 
ensure that the enviro llre to ma there is no pollution that takes 

nrnent is nd that 
place. The answering clean a t have power under any law to 

respond d es no 
process their own w ent O instant application qua the '-::f. 

. aste. As such, the respondent no. 7 1s liable t 
0 be dismissed. 

14. That the statements 14 are true to the best of my 
made in paras 1 to 

knowledge and beliefs and . ial is concealed thereof. 
nothing mater 

LJ 7. 2023 

DEPONENT 

\(.~~~ 

Identified by me 

S Lt.?°'-.,. k~ ~"'f 1) 
Advocate 
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